St. Res. re, Con-
servutson of Forewgn Fxchange
ete Ordinance & Conse)vation
of Forewgn Exchange etc. Bill
MR DEPUTY-SPEAKER 1 will

now put the resolution of Shri Eras-

mo De Sequeira to vote

The question 1s

“This House disapproves of the
Conservation of Foreign Exchange
and Prevention of Smuggling Acti-
vities (Second Amendmeni) Ordi-
nance, (1875) Ordinance No 28 of
1875) promulgated by the Presi-
dent on the 12th December, 1875"

The motion was negatwved

MR DEPUTY-SPEAKER
the question 1s

“That the Bill further to amend
the Conservation of Foreign Ex-
change and Prevention of Smug-
ghng Actiities Act, 1974, be taken
into consideration ”

The motion was gdopted
MR DEPUTY SPEAKER We ghall
now take up the clauses
Now, the question 1s

“That clauses 2 to 5§ and 1 stand
part of the Bill”

The motion was adopted
Clauses 2 to 5 and 1 were added to the
Bill
Enacting Formula

SHRI PRANAB KUMAR MU-
KHERJEE I beg to move

Page 1, line 1,—

for “Twenty-sixth”
‘Twenty-seventh' (1)
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Now,

substitute

MR DEPUTY-SPEAKER The
question 18
Page 1, line 1,—
for ‘Tweaty-sixth’ substitute
‘Twenty-seventh’ (1)
The motwn was adopted
MR DEPUTY SPEAKER The
«quegtion 38

“That the Enacting Formula, as
amended stand part of the Bill”
The motwon was adopted
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The Enacting Tormula, as amended,
was added to the Bill The Title was
added to the Biil

SHRI PRANAB KUMAR MU-
KHERJEE 1 beg to move
IThat the Bill as amended, be
pa%sed ”
AR DEPUTY.3SPEAIFR The
guestion 1s
“That the Bill as amended, be
passed '

The motion uas adopted

14,37 hrs

SUPPLEMENTARY DEMANDS* FOR
GRANTS (NAGALAND), 1975-76

MR DEPUTY-SPEAKER The
House now will take up discussion and
votng on the Supplementary De-
mands for Grants in respect of fhe
Budget for the State of Nagaland for
the year 1975-76

Demanp No 6 —La~p REVFNUER
SraMps AND RFGISLRATION

MR DEPUTY-SPEAKER Motion
moved

‘That a Supplemeniarv sum not
exceeding Rs 25,000 on Revenue
Account be granted to the Presi-
dent out of the Conschdated Fund
of the State of Nagaland to defray
the charges which will come m
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Land Revenue,
Stamps and Registiation’”

Demanp No, 9—TaAxXEs oN VEHICLES

MR DEPUTY-SPEAKER Motion
moved

That a Supplementary sum not
exceeding Rs 31,000 on Revenue
Account be grunted to the Presi-
dent out of the Consolidated Fund
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of the State of Nagaland to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Taxes on Vehicles'.”

DeManNp No. 12.—CIviL. SECRETARIAT

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 13,16,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Nagaland to defray
the charges which will come in
course of payment during the year
ending the 3lst day of March, 1976
mn respect of ‘Civil Secretariat.”

Demanp No, 13 —DisTRICT ADMINIS-
TRATION SPECTAL WELFARE SCHEME AND
Trisarl Councrn

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs, 6,79,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Nagaland to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1878
in respect of ‘District Administra-
tion Special Welfare Scheme and
Tribal Counecil'”

Denanp No. 15—SPeciaL  ExPENDI.

TURE ON MAINTENANCE OF LAW AND

ORDER INCLUDING CONTRIBUTION FOR
PENSION AND GRATUITIES

MR, DEPUTY-SPEAKER: Motion
moved ;

“That a Supplemientary sum not
exceeding Rs. 1,28,80,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Nugaland to defray
the charges which will come in
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course o plyment during the year
ending the Slst day of March, W7d
in respect of ‘Special Expenditure
on Maintenance of Law and Obder
including Contribution for Pensions
and Gratuities'.”

Demanp No, 16—Viage Guasps

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs, 2,70,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Nagaland to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Village Guards'."”

1
Demanp No. 17.—Crvi. POLICE AND
Fmme Smvice UNIT

MR. DEPUTY-SPEAKER: Motion
moved;

“That a Supplementary sum not
exceeding Rs. 1,52,15000 on Re-
venue Account and not exceeding
Rs 800,000 on Capital Account be
granted to the President out of the
Consolidated Fund of the State of
Nagaland to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1876 in respect
of ‘Civil Police and Fire Service
'unit!-li

Demano No. 20—VwarAnce Conms-
sTON

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 80,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Nagaland to defray
e ch:;‘h t during the year
course paymen
ending the 315t day of March, 1976
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mn respect of ‘Vigllance Commis.

sion'"”
Demanp No, 22.—Nagaranp Housss

MR. DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 97,000 on Revenue
Account be grimted to the Presj-
dent out of the Consolidated Fund
of the State of Nagaland to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1976
in respect of ‘Nagaland Houses'”

DEmaNp No. 24.—STATE LOTTERIES
MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs, 2,65,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Nagaland to defray
the charges which will come in
course of payment during the year
ending the 31st day of March 1876
in respect of ‘State Lotteries’”

Demanp No. 26 EpucaTiow

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementiary sum not
exceeding Rs. 1,00,86,000 on Re-
venue Account be granted to the
President out of the Consolidated
Fund of the State of Nagaland to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1978 i{n respect of ‘Education'.”

DEmaNp No. 28.~MEDIcar, Pueurc
HeAvure AND FaMmrry PrANmNING

MR DEPUTV-SPEAKER: Motion
moved :

“That 4 Suppletriintary sum 2wt
exceeding Rs. 15,535,000 on Revenid
2243 LS8
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Account be granted to the Presi-
dent out of the Conzolidated Pund
of the State of Nagalund to defray
the charges whick will come in
course of payment duning the year
ending the 31st dey of March, 1976
in respect of ‘Medical, Public Heslth
and Family Planning'.”

DeManND No. 34.—SociAn Wrrrare

MR. DEPUTY-SPEAKER: Motion
moved :

“That a Supplementary sum not
exceeding Rs. 13,48,000 on Revenue
Account be granied to the President
out of the Consolidated. Fund
of the State of Nagaland to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1976
in respect of Secial Weltare.”

Demanp No, 36 —SOCIAL SECURITY,
WELFARE AND COMMUNITY SERVICE

MR. DEPUTY-SFEAKER: Motio2
moved :

“That a Supplementary sum not
exceeding Rs. 35,95,000 on Revenue
Account be granted to the Presi.
dent out of the Consolidated Fund
of the State of Nagilnd to defray
the charges which will come in
course of payment during the year
ending the 81st day of Murch, 1976
in respect of ‘Social Security,
Welfare ang Community Services’.”

DEmaN? No, 38 —CoO-OPERATION

MR, DEPUTY-SPEAKER: Motion
moved:

“That & Bupplementary sum not
exceeding Rs. 287,600 on Revenue
Account and not  exceeding
Ras.- 15,84000 on Capital Account be
granted ta the President out of the
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Consoliduted Fund of the State of
Nagaland to defray the charges
which will come in course of pay-
ment during year ending the 31st
day of March, 1076 in respect of
‘Co-operation’”

DiMAND No. 44 —GRAIN SuPPLY
ScHEME

MR. DEPUTY-SFEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 1,00,20,000 on Capital
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Nagaland to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1878
in respect of ‘Grain Supply
Scheme'."

Demaxp No, 47.—INDUSTRIES
MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 10,45,000 on Revenue
Account be granted to the Presi.
dent out of the Consolidated Fund
of the State of Nagaland to defray
the churges which will come in
course of payment during the year
ending the 3ist day of March, 1976
in respect of ‘Industries’.”

‘Demanp No. 49, —POWIR PROJECTS
MR. DEPUTY-SPEAKER: Motion

moved:

“That a Supplementary sum not
exceeding Rs. 19,680,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Nagaland to defray
the charges which will come in
course of payment during the year
ending the 31st day of Murch, 15768

of Power Projects’”

JANUARY 27, 1978 D.S.G. (Negaisnd)
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Demanp No. 50.—Roap TRANSPORT

MR, DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs. 11,50,000 on, Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Nagaland to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 19768
in respect of ‘Road Transport’.”

DemaND No. 52.—Housme LOANg AND
LoaNs To GOVERNMENT SERVANTS

MR, DEPUTY-SPEAKER: Motion
moved:

“That a Supplementary sum not
exceeding Rs, 1,50,000 on Capital
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Nagaland to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1978
in respect of ‘Housing Loans and
Loans to Government Servants'.”

Demanp No. 55 —WaArer SuPPLY
ScurMes

MR. DEPUTY-SPEAKER: Motion
moved:

“Thet a Supplementary sum not
exceeding Rs. 74,82,000 on Revenue
Account be granted to the Presi-
dent out of the Consolidated Fund
of the State of Nagaland to defray
the charges which will come in
course of payment during the year
ending the 31st day ef March, 1878
in respect of ‘Water Supply
Schm'."
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Approprigtion Bill Appropriation Bill
The quastion is: SHRIMATI SUSHILA ROHATGI:

amounts on Hevenue Account and
Capital Account shown in the third
column of the Order Paper be
granted to the President out of the
Consolidated Fund of the State of
Nagsland and to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1976 in respect
of the following demands entered
in the second column thereof—

Demand Nos. 6, 9, 12, 13, 15 to 17,
20, 22, 24, 26, 28, 34, 36, 38,
44 47, 49, £0, 52 and 55.”

The wmotion was adopted,

14.39 hrs.

NAGALAND APPROPRIATION
BILL,* 1976

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
to move for leave to iniroduce a Bill
to authorise payment and appropra-
tion of certain further sums from
and out of the Consolidated Fund of
the State of Nagaland for the services
of the financial year 1875-76.

MR. DEPUTY SPEAKER: The
question is: ,

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain further
sums from and out of the Consoli-
dated Fund of the State of Nagaland
for the gervices of the financial
year 1875-76."

The motion was adopted.

I iniroducet the Bill. I beg to movet

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Nagaland for the services of the
financial year 1975-76 be taken into
consideration.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill to authorse pay-
ment and appropniation of certain
further sums from and out of the
Consolidated Fund of the State of
Nagaland for the servives of the
financial year 1975-76 he taken into
consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The
question is:

“Clauses 2 and 3, the Schedule,

Clause 1, the Enacting Formula,

and the Title stand part of the
Bill.”

The motion was adopted.

Clauses 2 and 3, the Schedule,
Clause 1, the Enacting Formula, and
the Title were added to the Bill.

SHRIMATI SUSHILA ROHATGI:
I beg to move:
“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The

question 1s:

“That t{he Bill be passed.”
The motion was adopted

" +Published in Gazette of India Extraordinary Part II, Section 2, dated 27-1-76.
tintroduced|Moved with the recommendation of the President.



